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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 19/2025

e < pn NG

483300

(LA. No. 34/2025)

IN THE MATTER OF:
JAGDISH& ORS. e APPLICANTS
VS
%’ State of Uttar Pradesh & Ors. - RESPONDENTS

Responseon behalf of Uttar Pradesh Pollution Control Board in

compliance to_the order dated 24.01.2025 passed by the Hon’ble

National Green Tribunal, Principal Bench, New Delhi.

I, Rajendra Prasad, aged about 48 years, posted as Regional Officer, Uttar
Pradesh Pollution Control Board (UPPCB), Firozabad, do hereby solemnly

affirm and state on oath as under:

1. That the matter is related to the explosion in the house at Naushera
Village, Tehsil-Shikohabad, District Firozabad (hereinafter referred to

A\_’.l"-""’ . .
== &5 as "premises") wherein the storage of firecrackers is done ille ally. Tl
. m gally. The

ievance of the applicants is to compensatethem on account of

k)
‘ %e‘-kxplosion in the premises which results to fatalities to life and
oo \
\|damage to the property.
_t} ' the matter was taken up before the Hon'ble National Green

Tf'ibunal (Hon'ble Tribunal) on 24.01.2025, wherein the Hon'ble

DATED o = e o “ . .....4. Issue notice to the respondents for filing their
wrise SRR

+/ response/reply byway of affidavit at least one week before the

next date of hearing throughe-filing. If any respondent directly

—
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files the reply without routing itthrough his advocate, then the

said respondent will remain virtuallypresent to assist the

Tribunal......... "

% That in compliance to the directions of Hon’ble Tribunal's order referred
above, the inspection of the said premises conducted by officials of
Regional Office, Uttar Pradesh Pollution Control Board, Firozabad on
28.03.2025. During the said inspection, it was found that the place where
the illegal storage of fire crackers was done was not registered as an
industrial unit. It is further stated that the above activity was not being
done in the shape of industry. Further, for storing of firecrackers in the
premises no valid consent / NOC were obtained from the U.P. Pollution
Control Board (UPPCB). Furthermore, the house where explosion took
place was destroyed. A copy of inspection report dated 28.03.2025 along

with the photo is annexed herewith as Annexure-1.

N \‘ / ‘)ﬁ > / Therefore, it is most humbly prayed that this Hon'ble tribunal may be
A GG;I:;' “"\r/ éry kindly pleased to take this affidavit on record and pass such order as
PAGE H; "fl;i;:—mm?y deem fir and proper. s

% No " \?’1 cmsetaep 0 /

| DATED gz, & rmumaton,
pihen 1 R T DEPONENT

o VERIFICATION:-

{ Verified at Firozabad on this lef day of May, 2025 and that the contents of
the above Affidavit are true and correct to the best of my knowledge and
* based on the official records. No part of it is false and nothing material has
been concealed therefrom.

—'v&'u/,

DEPONENT
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ANNEXURE A/1

3
AT T wRe afdraer T R BT 3N0T0 Wo— 19 /2025 (3o To Ho— 34 /2025)
WY 7 oy ¥ W 3ife oo Ud 3 ¥ fRA1® 24.01.2025 H wRa sy & IqIeE
3 3 |
T sy gRa afleRe A8 ool gRT 3Novto Ho— 19,/2025 (3MEo0 To FO—
34 /2025) ST 9 I I We e Yoo vd 34 H RAiF 24.01.2025 T wRRT IR

@ 3y faa B—

««....1. In this original application, Applicants No. | and 2 are claiming compensation on account of the death of
their sons and daughters in the explosion in illegal firecracker Jactory operating in Naushera village
under Shikohabad Police Station of District Firozabad, Uttar Pradesh. All the applicants are claiming
compensation on account of the damage caused to their property due 1o the said explosion.

2. Learned Counsel for the applicant has pointed out that 5 children had died in that accident which includes
the son of the Applicant No. 1 and the son and daughter of the Applicant No. 2. He submits that the
firecracker manufacturing unit was operating and there was a godown illegally set up in the residential
area without any environmental and other requisite clearances. He submits that afier the incident, the
FIR has also been registered against those responsible for illegally running the firecracker unit. He has
placed reliance upon the order of the Tribunal dated 11.06.2021 passed in O.A. No. 44/2021 and has
submitted that the Tribunal has awarded the compensation of 320 Lakhs to the family members of the
deceased in the similar incident of firecracker factory blast and has also awarded compensation to the
injured in such incident and the said order is still holding the field and has not been set aside by any
higher Court.

3. Learned Counsel for the applicant, has also pointed out that compensation of Rs. 4 lakh has been awarded
to the family members of the deceased person but the said compensation is highly inadequate and not in
accordance with the order of the Tribunal.

4. Issue notice o the respondents for filing their response/reply by way of affidavit at least one week before
the next date of hearing through e-filing. If any respondent directly files the reply without routing it
through his advocate, then the said respondent will remain virtually present to assist the Tribunal.

5. Ms. Priyanka Swami, Adv accepis notice on behalf of Respondent No. 1 State of U.P. and Respondent No.
3 DM, Firozabad and seeks four weeks time to file the reply. Let a complete set of O.A. along with |.A. be
supplied by the Counsel for the Application to the Counsel for Respondent No. I and 3 within three days.

6. Applicant is directed to serve the Respondents no. 2 and 4 and file affidavit of service at least one week

before the next date of hearing.
7. List on 06.05.2025. ....."

IREd D aF F fRAawer/ e e 8-
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 HUSRY e Hrf &g S0 HguvT Fa=vr 91 & Wt (wgwor farer qen fFae)
afdfraw, 1974 (FmEfq) vd g (Ugwwr fAarer qen fFa=on) sffaE, 1981
@arafa) § affa wfeml @ srofa wmuemet sear wememrRt sHmfa g
U= /el (Gt Td a1g) IRy Wi Y W *g A A amdee fhar way ok Ar €
3090 UgNYT =T A1 ¥ e wer v vd weAld (G Ud 9) Iew el
fergm |
3. S (wguvr farvr e =) i, 1974 (WW)WW-W"TW
o fm=vn) aiffaw, 1981 (FomiEifE), & dghaar, ©RS TUs FWIE 36 wered
BT o, 1989 B WM T By wgwor Fra=er 48 gRT o e oA
fATd— 07.11.2017 BT JUT & PR WH B G AAGD G bl T Ieoid
D HH | g & 2 P srfargse sefie goE T8 89 @ SR dAT W R
I BY A fHA W verdr H G (@65) TSR A FR e Hlawd
WUSRUTHAT /9a- WA gRT 3090 Uguer fA==v1 91 &I a1 el af 1At &Y |
4. S ¥ Fad Td uae S weradr @iyt A 5 ey smdee g fear mar s
YT Y YSTET §9TH &1 @l / faeplies il (4198) @ WUSRUN 8 HUSRITd!
ERT el (gwor frarer aen g afifam, 1974 (zurenfia) wd arg (wguor
fraror qur A=) Ay, 1981 (TUEERT), T AgBER, ©RW e g e
AT BfAdd Hod, 1989 B TS WU & =rta eyl 7 Warerr! vy
g | fbd WM, 9a= @l gR1 A Soso HgNYT FEAT A1 @ g A A WM $
HRY &S ¥ Jad U4 UFd S wergal ffagfcd <gar Sovo ygmur fEEwr 9 |
g T8l & |
5. Jd &1 Feror fid— 28.03.2025 T AT TAT| ahAM 3 IaT WA WR HE HISRU
aife A wwfa o1 AN orf 98 fbar o W61 8| WA R HHM 2g <aR B i
foran AT U AT R BT BTG el & |
SWRIGd qaf B s d A Iy eRa afdeRur 7 el gRr 3fovo o
19/2025 (30 TO 70— 34 /2025) SHIAYY q I TM W< G Yoo vd 3w A =i
24.01.2025 @Y GIRG AW B IUTer A Ao AfRrwor # Redt=r/Reeg aifaer fa w1 &g
JIRAT YD IacidArd Td A Iavad %gwmaﬁl

y 58
y v 0'9
Aty cmru%%”(

: G‘roamwﬁo
7 vafarer SREN (F—4) TEIEd |
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